
HIGU COURT OF JAMMU & KASHMIR AND LADAKH 
cr )(.,rd~lnu I)OWf '" M Uht C.IHindl umlflr <.fltll<m r.a of thfl Adlf(Jc.l'ttfl, A<.t, 1961) 

(Offltfl of tho flfl(JINtrar 01'\norl'l l, 11t JiJmmu) 
............... 

Subject : Resumption of J>rac.tlce as an Advocate. 

N 0 T I FICA T I() N 

No:\.>\ '\~\l)~ /I~G/LP Dated : ( ,\- r ,L ).. •, L~ 

It Is hcrc:by nollflc:d that Shrl Vo:.hal Vurnar 

5/o Sh . Mool Raj Kotwal R/ o Tondwa Tehsll and Distrlc.t Doda, bearing 

Certificate of Enrollment No. 390/ 93 dated 22nrJ February, 1993, who had 

voluntarily suspended his practice as an Advocate is now permitted to 

resume his practice as an Advocate on the Roll of Jammu and Kashmir Bar 

Council. 

By Order. 

No: bs -"1'-\ /RG/LP 

Copy to the: -
1. Registrar Judicial, High Court Wing, Jammu/Srinagar. 
2. Principal District & Sessions Judge, Bhaderwah . 
3. Secretary, Bar Council of India, New Delhi. 
4. CPC, e-Courts, High Court of J&K and Ladakh, Jammu with the request to get 

the same uploaded on the official website of the High Court for information of 
all the concerned. 

S. President J&K High Court Bar Association, Jammu. 
6. President District Bar Association, Bhaderwah . 
7. f"'1anager Government Press, Jammu for publication in the next issue of the 

Govt. Gazette. 
8. Chief Librarian, High Court Wing Jammu/Srinagar for information and also 

keeping record of the same. . . _ 
9. Shri Koshal Kumar S/o Sh. Mool Raj Kotwal R/o Tondwa Tehs1i and D1stnct 

Doda ........... .for information. 

Regi 
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